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nent . employees on par with the employees great hardship for the traditional expo~ters 
of the Handloom sector of the same Board. in India, especially in Nagapattinam in 

Tamil Nadu and to the traditional importers 
I demand that the Minister concerned in Malay ia. 

make a statem nt in the Hou e, declaring all 
the employees of the All India Handi
crafts Board permanent. 

(v) Industrialisation of Eastern Uttar 
Prado b to meet un emplOyment problem 
among tbe Y outb. 
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(vi) De-canali atlon of Export of 
of Onions to Malaysia. 

DR. SUBRAMANIAM SWAMY 
(Bombay North East): The External 
Affairs Minister while in Malaysia during 
October had promised the Malaysian Indust
ries and Trade Minister, to look into the 
plight of 30 Malaysian importers of Onions 
from India. . 

This assurance needs now to be followed 
up by action in India. '. 

Malaysia imports a bout 50,opo . tonn~ 
of Onions annually from India.. Until. 
1974 the exports of Onions from India 
was ' uQder open general licence (OGL). 
On 16-11-1974. the Government canalized 
the exports through NAFED, and the 
scheme worked without harm till 11-6-1981. 
when the NAFED decided to canalize 
the entire quta of. 50,~ tons through 
a single buyer. ThiS deciSion has led to 

The price of Onions at d.f. in P nang; 
Malaysia, is only one-half of the market 
price there, implying that about Rs. 
crore of illegitimate profits are befng 
earned by this single buyer. Why should 
NAFED favour this concern? There 
are disturbing reports of irregular- -
ities • 

I demand that the Minister of Agri
culture probe into thi matter immediat
ely and order the decanaJization of the 
export of Onions. 

(vii) Relaxation in Rule re grant of 
DA, CCA, HRA to the employees 
of Bharat Heavy E1ectricals unit 
and Small Arms Factory near Tiruchira
paUi. 

SHR.I N. SELVARAJU (Tiruchira
palli): The Bharat Heavy Electricals unit 
employing about 20,000 personnel and 
also th1 small Arms Factory employing 
7000 people are located just about 12 
Kilometres away from Tiruchirapalli. 
The State Government has also set up 
its offices in this area. The employees of 
the State Government get DA, City Compen
satory Allowance and House Rent Allow
ance. But, due to the rule that to become 
eJigible for OA, CCA and HRA there 
should be the limit· of 8 kilometre distance 
from the town. there is reluctance to sanction 
OA, CCA and HRA because of the distance 
of 12 Kilometres. Such a large number 
of employees should not be denied their 
dues because of this rule. The rule may 
kindly be relaxed so that they become 
eligible for OAt HRA and CCA, as a 
special case. If the genuine demand of these 
employees is not met forthwith. the employ
ees will be compelled to resort to other 
actions. 

(viii) Need for improving Wor~ing 
Conditions in Vlnod and Vimal Textile 
Mills of Madhya Pradesh. 
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